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TIIE HIMACHAL PRADESH MEDICARE SERVICE PERSONS AND
MEDICARE SERVICE INSTITUTIONS (PREVENTION OF VIOLENCE AND

DAMAGE TO pROpERT\r) AMENDMENT BILL, 2011

AnnelrceN,rsNr or Cr_ausEs

Clauses:

1. Shorttifle.
2. Amendment of section 3.

3. Substitution of section 4.
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Bill No. 4 of 2017

THE HIMACHAL PRADESH MEDICARE SERYICE
PERSONS AND MEDICARE SERVICE INSTITUTIONS

(PREVENTTON OF VTOLENCE AND DAMAGE TO
PROPERTY) AMENDMENT BLLL, 2017

(As INrnooucED rN rHe Lscrsr.euvr Assprranr-v)

BILL

to omend the Himschal Pradesh Medicare Service Persons and
Medicare Service Institutions (Prevention of Wolence and Damage to
Property) Act, 2009 (Act No. 5 of 2010).

Br it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-eighthYear ofthe Republic of India as follows :-

1. ThisActmaybecalledtheHimachalPradeshMedicare Service
Persons and Medicare Service Institutions (Prevention ofviolence and
Damage to Property) Amendment Act, 2017 .

2, Insection3 oftheHimachalPradeshMedicare ServicePersons
and Medicare Service Institutions Prevention ofViolence and Damage to
Property) Act,2009 Qrereinafter referred to as the "principal Act"), in sub-
section (1), for the words "one year", the words "three years" shall be
substituted.

3. Forsection4 oftheprincipalAc! the following sectionshall be
zubstituted, namely:-

" 4. Cogmzanc8 of offence.-{ 1 ) Any offence committed under this
Act shall be cognizable and non-bailable.

(2) No court shall take cognizance of an offence punishable under
this Act except upon a complaint in writing made by the officer authorized by
the Govemment, by notification, in this behalf.".

Short title.

Amendment
of section 3.

Substitution
of section 4.



STATEMENT OF OBJECTS AND REASONS

Section 4 of the Himachal Pradesh Medicare Service Persons and Medicare Service
lnstitutions (Prevention ofViolence and Damage to Property) Act,2009 (ActNo. 5 of2010)
providesthatanyoffencecommitted underthisAct shall be cognizable andbailable. TheHimachal
Pradesh Medical Officers Association has demanded that the offence under the Act lDid should be
cognizable and non-bailable in view ofthe increased incidences ofviolence against Medical Officers
on duty and also damages to the Government property. The demand ofthe Association has been
considered and it has been decided to make the offence under the said Act cognizable and non-
bailable punishable with imprisonment upto three years and at the same time also to provide
safe-guards so that the provisions ofthe Act ibid are not misused. This has necessitated amendments
ntheActibid.

The Bill seeks to achieve the aforesaid objectives.

(KAUL SINGH THAKUR)
Minister-in-Charge.

SHIMLA:

The... ..,2017 ,

T.INANCIAL MEMORANDUM

-Nil-

t
MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3 ofthe Bill seeks to empower the State Government to authorize an officer, by
notification, to make a complaint in writing. The proposed delegation ofpower is essential and
normal incharacter.



THE HIMACHAL PRADESH MEDICARE SERVICE PERSONS AND
MEDICARE SERVICE INSTITUTIONS (PREVENTION OF VIOLENCE AND

DAMAGE TO PROPERT].) AMENDMENT BILL, 2017

A

BILL

to amend the Himachal Pradesh Medicare Service Persons and Medicare Service
lnstitutions (Prevention of l1olence and Damage to property) Act, 2009.

(KAUL SINGHTHAKUR)
Minister-in-Charge.

(DR. BALDEV SrNGH)
Pr. Secretary (Low).

SHIMLA:

..,2017.



THE EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESHMEDICARE SERVICE PERSONS AND UTOTCINN SERVTCE INSTITUTIONS(PREVENTION OF VIOLENCE AND DAMAGE iO TNOPERTY) ACT, 2OO9

ffi 
NO. s oF 2010) LTKELY TO BE Arrncrun By rHrs AMENDMENT

Sections :

Personor causes any 
{amages to the properfy of any Medi

3. Penalty.- ( r ) whosoever commits an actof violence agaiinst a Medicare ServiceJrtruue agalnst a Mecltcare Servi
icare Service Institution, shall, ,conviction, be punished with imprilmpnsonment for a term which may extend to on y.* o, *i h ;;"which may extend to five thousand rupees.

(2) In addition to the penalty specified under sub-section ( I ), the offender shall be liable topay' byway ofcompensation, such amowrt as may be determined by the court in the jdgment fordamages or.loss caused to the property ofMedicare service Institution.

(3) where the amount of compensation as determined under sub-section (2) is not paid,the same shall be recovered * urr.*, ofland revenue.

*oo*rftr!.'gnizance 
ofoffence.-Anyoffencecommitted underthisAct shall be cognizable


